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SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, I associate myself with the
point made by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with the point made by the hon. Member.

Damage to crops because of unseasonal rain
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MR. DEPUTY CHAIRMAN: Now, Shri Jesudasu Seelam. ...(Interruptions)...
Mr. Ansari, [ will call you after Mr. Seelam. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. Seelam, please wait for one minute.
...(Interruptions)... Please listen to the Minister.
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MR. DEPUTY CHAIRMAN: Okay. Now, Mr. Seelam. Mr. Ansari, I will call
you.

Non-implementation of Andhra Pradesh Reorganisation Act

SHRIJESUDASU SEELAM (Andhra Pradesh): Sir, with great pain and agony, I
stand to raise the injustice done to the State of Andhra Pradesh... ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, I have called Mr. Seelam. You give a notice.

Give a notice for tomorrow. Okay. Mr. Subbarami Reddy, give a notice for tomorrow.

SHRI JESUDASU SEELAM.:... in the Budget Speech and also the Finance
Commission's...(Interruptions)... Sir, the Polavaram Project, which is of I 16,000
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crores, has been allocated a meagre amount of 100 crores. This is nothing but a
tokenism.  Sir, there is no mention of funds for the National Institutes created...

MR. DEPUTY CHAIRMAN: No, no, Mr. Seelam.

SHRI JESUDASU SEELAM: Let me complete, Sir. ...(Interruptions)... You
have given me time.

MR. DEPUTY CHAIRMAN: You can raise it in the Budget. ...(Interruptions)...
You give a notice. ...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, there is no point in raising this during the
Budget discussion, because they don't do anything. What they say, let me at least
place it before you. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. ...(Interruptions)... That is why you have to

give a notice. ...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, there is no mention of 'Special Category' status
to Andhra Pradesh. Sir, industries have to come... ... (Interruptions)... Unless you give

tax incentives...(Interruptions)... and financial promotion...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are speaking about the Budget.

...(Interruptions)...
SHRI JESUDASU SEELAM: You have not... ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I have understood your subject.
SHRI JESUDASU SEELAM: Sir, let me complete.
MR. DEPUTY CHAIRMAN: I have understood your subject.

SHRI JESUDASU SEELAM: Sir, you have given time. Let me complete, Sir.
...(Interruptions)... 1request you, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: But you are talking about the same subject as
Budget, which we are going to discuss. ...(Interruptions)...

SHRIJESUDASU SEELAM: No, I am not talking about...(Interruptions)... What
they have said in the Andhra Pradesh Reorganisation Act, nothing is reflected in the
Budget. The Minister had told me, “Wait for four days, I will reflect all the provisions
in the Budget.” They have gone back on their words. Sir, earlier also, they had gone
back on their words. Now, they have gone back on their words.
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MR. DEPUTY CHAIRMAN: Now, you can give a notice.
SHRI JESUDASU SEELAM: We need Government's assurance.
MR. DEPUTY CHAIRMAN: All right.

SHRI JESUDASU SEELAM: Otherwise, we will not allow this House to run.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. Ansariji.

SHRIJESUDASU SEELAM: Iam sorry, Sir. The Governmment should come and
explain... ... (Interruptions)... We will not allow this House to run. ...(Interruptions)...

37} 31t 3FaR IR ([JBR) : ITQHIRT #EIGY, Sofds A1ed - il f[avy IorT &
..(T9YT)....

MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: I have now allowed only Mr. Ansari.

...(Interruptions)... Shri Hanumantha Rao, sit down. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Dr. Subbarami Reddy, please give notice.
...(Interruptions)... Dr. Subbarami Reddy, you can give notice for tomorrow.
...(Interruptions)... 1 have allowed only Mr. Ansari. ...(Interruptions)... You go back.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. Seelam, you go back. ...(Interruptions)...
Please go back. ...(Interruptions)... Mr. Seelam, please go back. ...(Interruptions)...

ICHEE BT AT 3 I HA TAT G BRI AT 5 o #3i1 (37t ger
EESIRECT)E f}féﬁﬂwél ...(IYTH)... You go back to your seats. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. Seelam, please go back. ...(Interruptions)...
SHRIV.HANUMANTHARAO (Telangana): Sir,how canyou... (Interruptions)...

SHRIMUKHTAR ABBAS NAQVI: Ifyou don't want any explanation, then, why
are you shouting? ...(Interruptions)... 1f you want any explanation...(Interruptions)...
I am explaining you. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)... Please.
...(Interruptions)... Hanumantha Raoji, please. ...(Interruptions)... Hon. Members
from Andhra Pradesh, see ... ... (Interruptions)... No. ...(Interruptions)... Mr. Seelam,
it is indiscipline. ...(Interruptions)... Mr. Seelam, it is indiscipline. Don’t do this.
...(Interruptions)... Don’t behave in an unbecoming manner. ...(Interruptions)...

SHRI JESUDASU SEELAM: Where shall we go? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don’t behave in an unbecoming manner.
...(Interruptions)... Mr. Hanumantha Rao, sit down. ...(Interruptions)... Sit down.
...(Interruptions)... No. ...(Interruptions)... Mr. Khan, sit down. ...(Interruptions)...
Sit down. ...(Interruptions)... Sit down. ..(Interruptions)... You sit down.
...(Interruptions)... Nothing will go on record. ...(Interruptions)... Nothing will go on
record. ...(Interruptions)...

SHRI V. HANUMANTHA RAO: *

MR. DEPUTY CHAIRMAN: Nothing will go on record. ...(Interruptions)... It
is not going on record. ...(Interruptions)...

SHRI JESUDASU SEELAM: *
SHRI V. HANUMANTHA RAO: *

MR. DEPUTY CHAIRMAN: It is not going on record. Why do you speak?
...(Interruptions)...

SHRI JESUDASU SEELAM: *
SHRI V. HANUMANTHA RAO: *

MR. DEPUTY CHAIRMAN: It is not going on record. ...(Interruptions)... Sit
down. ...(Interruptions)... Yes, Mr. Tiwari, what do you want? ...(Interruptions)... Yes,
Mr. Tiwari. ...(Interruptions)...

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, kindly read Article 164(2)

“Not Recorded.
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[Shri Pramod Tiwari]

2

of the Constitution. ...(Interruptions)... It says, “The Council of Ministers ...

...(Interruptions)...

MR. DEPUTY CHAIRMAN: What are you doing? ...(Interruptions)... You can
raise it during the discussion on the Budget. ...(Interruptions)... Hon. Members from
Andhra Pradesh, you can raise this point during the discussion on the Budget and
seek reply from the Government. ...(Interruptions)... Why are you disturbing now?
...(Interruptions)... Sit down. ...(Interruptions)... Sit down. ...(Interruptions)... It is
indiscipline. ...(Interruptions)... It is indiscipline, I am sorry. ...(Interruptions)... Yes,
Mr. Tiwari, please. ...(Interruptions)...

SHRI PRAMOD TIWARI: Sir, Article 164(2) of the Constitution says, “The
Council of Ministers shall be collectively responsible to the Legislative Assembly of
the State.” ...(Interruptions)... My question is, ...

MR. DEPUTY CHAIRMAN: Are you on a point of order? ...(Interruptions)...
SHRI PRAMOD TIWARI: Yes, Sir, [ am on a point of order. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: What is that? ...(Interruptions)...

SHRI PRAMOD TIWARI: Kindly read Article 164(2) of the Constitution.

MR. DEPUTY CHAIRMAN: Okay.

SHRIPRAMOD TIWARI: It says, “The Council of Ministers shall be collectively
responsible to the Legislative Assembly of the State.” ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes. What is the point? ...(Interruptions)...

SHRI PRAMOD TIWARI: Sir, my point is, 9% e 1 S $© $81 & 98
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MR. DEPUTY CHAIRMAN: No, no. That is to be raised there, not here.
...(Interruptions)... Sit down. ...(Interruptions)... See, ...(Interruptions)... my job. It is

to be raised in that Assembly. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay. I am ruling it out. ...(Interruptions)... This
issue is to be raised in that Assembly, not here. ...(/nterruptions)... In any case, the
Minister has replied to it also. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay. Now, Special Mentions. ...(Interruptions)...
Mr. Mansukh L. Mandaviya. ...(Interruptions)... Okay, sit down. ...(Interruptions)...
All right. ...(Interruptions)... That is raised and the Minister has already replied to
that. ...(Interruptions)... Sit down. ...(Interruptions)... The Minister has said what he
has to say on this. ...(Interruptions)... Sit down. ...(Interruptions)... 34 @R 98 STV
...(Interruptions)... Special Mentions. Mr. Mansukh L. Mandaviya. ...(Interruptions)...

il HI@ U, ATSTAT (YORI) : HBlGd, BAR ST H...(Fa9H) ...

MR. DEPUTY CHAIRMAN: I think you lay it on the Table. ...(Interruptions)...
Yes, time is over. Now, it is time for the Question Hour. ...(Inferruptions)... Time is

over. ...(Interruptions)...
[MR. CHAIRMAN in the Chair]
MR. CHAIRMAN: Question 61. ...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, we appeal to you to direct the Minister.

...(Interruptions)...

MR. CHAIRMAN: No, no. Please; this is Question Hour. ...(Interruptions)...
Mr. Seelam, please. This is Question Hour. Only questions will be taken up.
...(Interruptions)... Please; only questions will be taken up. ...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, allow us to discuss ...(Interruptions)...
MR. CHAIRMAN: Please seek an opportunity for discussion. ...(Interruptions)...
SHRI JESUDASU SEELAM: Sir, Half-an-Hour Discussion ...(Interruptions)...

MR. CHAIRMAN: Give notice forit. You know the procedure. ...(Interruptions)...
Look, you know the procedure. ...(Interruptions)...

SHRI V. HANUMANTHA RAO: Sir, please allow ...(Interruptions)...



